F. No. /249 ; CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066
Dated. @2'/ Dé}} #

ID No. /2*‘—(&]/;7

To,
Sh. Pocseoh Kumosr
Lo7- Ze DT 2 , R ,
Sop-4, [k & Mg
Neoves Delhs' = L1OOSS

Subject: Information under Right to Information Act 2005.

Sir,
Please refer to your RTI application No. — Dt.
/é]o wjie! and our ID No. (2- Fthe information received
from O,Qfﬁ)d/‘hn/) containing is enclosed herewith
for your reference please. o/

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. - (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.
(V.P./IXa/ndey)
Central Public Information Officer

. mIDATOH SECT|ON)J




Sir,

Reference to the RTI application no. nil dated 27.03.17 filed by Sh. Brijesh Kumar
Ex P.A., O/o M/o State for Social Justice & Empowerment and CPIO CESTAT New Delhi
letter no.12-49/CESTAT/CPIO-ND/VPP/2017 dated 16.05.17, it is stated that this
Tribunal has not deputed any officer/staff from the PSUs to work ‘informally’.

Yours faithfully,

(Bineesh Kumar K.S.)

Dy. Registrar (Admn.)
To

\W Pandey, Assistant Registrar/CPIO, CESTAT, New Delhi



O

F.No. _[2-49 CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- fé/Dflfll A

ID No. _/27t1g))5

Subject: Information sought under RTI Act, 2005.

-

Sir/Madam,

Please refer to RTI application No. dated

of Shri /Smt. M&Wnder RTI Act

200 (copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
dated. / CPIO ID No. _p2-t7/)5 s
forwarded herewith to the you as deemed CPIO with the request to
provide the correct and para wise information/inspection on or before
Sc[ag#[;z directly to the applicant and intimate the undersigned
within the'stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013
Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches
separately.

Encl: As above.
(V.P. Pandey)

Central Public Information Officer
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Now.. MR%38D. . .. /2017-RTI Cell

Government of india
Ministry of Finance
Department of Revenue
e %k %k kK
North Block, Ne |h|
Dated.. V .....
OFFICE MEMORANDUM

Subject:... C&& h\Q-:h)D‘@(N.ol A @{t\ QM@A)%

Mease find er*c;os'u‘ herewith an RTMplwatzon/Appeal#em@ in the RTI Ce!\ r date

Q)\\l\ \2. from..: o)) datedl&

JEn. }U\')U\QV\ ........................................................................ regardmg
- Q5. Nam! Wh:ch concerns the CPIO/.Appellate—Au{—hcmty::’. ..............................................

2. The RTI Application/)pp/ealis being transferred/forwarded 10 the. ... eeeeeeeeesessee s oo

...................................................... after going through the allocation of Business Rules of the Government of
India/Induction material of the Department of Revenue as the subject matter pertains to the above
mentioned Ministry/Department/Office/CPIO.

3. Final reply may be sent to the applicant directly by the concerned CPiO/Appellate Authority
within the stipulated time frame under the RTi Act, 2005. A copy of the final reply may also be endorsed
to this cell for information.

Encl: as above

214l
(Shasm

Section Officer, RTi Cell
Tel:23095588
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AT qoveR, 7% e
e 12.04. 2017.
T _A9H

fawg: guar &1 3OeR 3fAfEwR, 2005 & @A Shri Brijesh Kumar, New Delhi, & yred
HREHATS HdeT & qaer H|

TR & I9GFT favg @ qEar & HEeR IfefaTA, 2005 & dgd fars
11.04.2017 & 3T FATRT & HRIATS Jhss F 9T Shri Brijesh Kumar, & & 27.03.2017
F IRANS e T 9y F AR Ted AN oA W AUAE & FrAed /@
FafHa 3UFH/ WEAH gERT WItd FT AV HATaiis Ferh @ fIAw fgiaws & dew F
STASRT 8 ww.w.%mﬁ%wﬁw%ﬁarg&n@aﬁw%%méxAdmnandGAD
FAH/THT F WS §1 3deH A 10/~ FGF FT I AT &

2. 'ﬂﬁﬁv‘ %W-H?—T;T D/o Financial Services, D/o Economic Affairs, D/o Revenue, D/o Investment &

Public Assests and Management ¥ 8% G&ftIq §, g Y Hrdesh Bl T fPU I & e
& AT 3% G & FFR HAAT, 2005 & GRT 6(3) F g 3Fd e gEadRd fRaT
ST B

3. THTI AT F HAT gl o ol AT Carr A ey A gwg-ae 7
W HdeF & Ao A0 3HfAH IeaX H vF 9fd RS & AU HREEmS ghss v o guaiihd
Fr Uy ,

T _
O}%) ?i;.]ir-%«ui}
é g 0(4/[7/ W\\{ a@maﬁmﬁ.amm

®Y: 23095646
s
(i) Shri S.K. Biswas, Under Secretary (Admn)&CPIO, D/o Expenditure. North Bicck, New
Delhi.
(ii) Shri L.K. Trivedi, Under Secretary, (GAD) &CPIO, D/o Expenditure. North Block, New
Delhi.

(iii) Ms Jasmine James, Under Secretary & CPIO, RTI Cell, Department of Financial
Services, Jeevan Deep Building, Parliament Street, NewDelhi.

(iv) Shri G K Sinha, US (Admn V & Coord), & CPIO, Ministry of Finance, Department of
conomic Affairs, R.No. 63, North Block, New Delhi
(v Sh. V. Sreekumar, US (RTI), & CPIO, Ministry of Finance, Department of Revenue,
North Block, New Delhi.

ra \U&) (vi)  Smt Kalyani Mishra, Director & APIO, Deptt of Investment & Public Assests
U Sy o Management, Ministry of Finance, 2nd Floor, BlockNo. 11, CGO Complex, New Delhj.

TTe

4. Copy to : Shri Brijesh Kumar, 107-T, D.IL.Z Area, Sector-4, Baba Kharak Singh Marg,
New Delhi-110001, with the advice to contact the above pubhc Authority for further information
in the matter. : e e e e ey
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AT TEURAE ST BIWe T U TESFUDE FomUuTs
axiniol Shgdos Qv Risaa 6 Saeiac G
(MR WWEHR & SUHH)
timdlapmat Cabmalcifnel ot e Clomea 2 oamen b Bimiem b mped 5 m prgn oo 4o} ~
feetionzat Scheauled Castes Finance anc Deveionment Corparelic
(A Govt. of India Undertaking)
- Vol
No.:NSFDC/ADMN./467/14-15/ %599 2" December, 2014

Shri Brijesh Kumar CIN: US2000DLISEONPLER4CET
Addl. PS to MoS

O/o Minister of State for Social Justice & Empowerment

Shastri Bhawan

New Delhi
Sir,

Please refer to your fax dated 25.11.2014 regarding continuation of the
vehicle attached to the office of MoS till the Parliament session is going on.

In this connection, approval of Competent Authority is hereby conveyed for
continuing with the services till the conclusion of the Parliament session i.e. on
23.12.2014, as an exceptional case. Copies of the Office Memorandum
No0.44011/4(s)/2007-East (B) dated 22.02.10 of DOPT and No.18(14)/2001-GM-
GL-35 dated 01.02.2002 of Dept. of Public Enterprises (DPE) are enclosed for
reference please.

Thanking you,

Yours sincerely,
N i

N,

(DEVANAND)
Dy General Manager

Encls. : As above.

& Ud U &1 : 14F] Afed, w@ig Hi9R, B 1 3R 2, wEh TR foren $w, de TR, fEeehi- 110092

d. & H.O.: 14th Floor, SCOPE Minar, Core - 1 & 2, Laxmi Nagar District Centre, Laxmi Nagar, Delhi-110092
TXITa/Tel. 1 22054391, 22054392, 22054394, 22054396 Bad/Fax : 22054395, 22054349
E-mail: nsfdc@bol.net.in ¢ Website: www.nsfdce.nic.in



No0.44011/4(s)/2007-Estt.(B}
Govermnment of [ndia
Ministry of Personnel, Public Grievances & Pensions
Department of Persounel & Training

* ok %

New Delhi, dated the 22™ February, 2010

OFFICE MEMORANDUM

_Subject:  Utlisation of the facilities of Central Pubhc Qector Ente*pnces (CPSEs)

TP\IP_Luur) reoa,dmﬁ T T T e e

Cs The undersigned is directed to say that the utilization of facilities from Central Public Sector
Enterprises by officials of Ministries/Departments administering the respective CPSEs has been
under the review of the Government. The issue was considered by the Cominitiee of Secretanes anc
thereafter by a smaller group of Secretaries consisting of Secretary(DOP&T), Secretary

(Expenditure) and Secretary, Department of Public Enterprises. Comments and views of various
Ministmes were obtained.

2. It is ncted that the Government has already liberalized procurement of computers for official
purpose and laptops can be given to Deputy Secretary and above levels on functional requirement
basis. Reimbursement of ielephone charges has been fixed at a liberal scale. Purchase of new
vehicles on functional requirement is being permitied and instructions also exist for hiring of private
vehicles to augment the Government fleet to meet funciional requirements. Facilities like fax, AC
etc. to individual officers are provided by the concerned Ministries as per requirements. ihe ceiling
on consumption of diesel/petrol in staff car has been fixed at a reasonable level. Therefore, the

“¥isting instructions already cater to the issue of providing requisite facilities ta officers based on the
requirennents of modernising Government offices.

3, 'Onthe findings of the above Committee, the Government has decided that there is no need to
access any infrastructure facilities of the CPSEs by the officials of the Central Government. The
Ministries/Departments are accordingly requested to issue suitable instructions to all concerned for
not utilising the infrastructure of any CPSEs by the officers/staff in the Govermmnent Depaments
and that any such use shall attract suitable action against them. Any manpower/other facilities from
CPSEs already being availed by the Ministries/Departments will be returned by the concerned
Ministies at the earliest and definitely before 31% March 2010. If, for any exceptional
circumstances, any officer, for a bonafide purpose related with official duties connected with the
CPSE emwusted to him, has 1 utlise the facility from a CPSE, the Secretary in the

Ministry/Department will have to authorise such usage for 5pecmc period after careful assessment of
the sithation.
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1t 1S clarified that  the above guidelines shall also be applicable to use of facilities from
4ionomous organizations under the Government. ’

P
\

@Q 3
‘ ( A ber‘o_“nmam }

Director (E-11)
To

The Secretaries of all the /ms,llc /U«,pmws of the Government o fIndm.
Copy to : :

|
l
. ' |
) The Cabinet Secretariat w.r.t. thcxr ID No 252/2/1/2008-CA 11l dated 5.2.2010.
(i)  Dfo Public Enterprises.
(ii))  AVD.1 Section, DOPT w.r.t. its file No,104/71/2006-AVD L.
(iv)  The Céntral Vigilance Commission, -
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OFFICE MEMORANDUM

ATANgamenss. |
. !

1

!

The Expenditure Reforms Commission in s Tenth RPpcrt refating  to me
Department of Expenditure has made gencral recommendations which are not covered und
various reports submitted by the Comunission. One such mcommcnd’*hon relates 1o

'informal arrangements' and is repreduced below:- - |
: i

7.4 There should be a prohibition on drafing of officials from! the PSUs to work
"informally" in the offices of ministers/ministries; that is to say, an arrangemeant by
which they continue to draw their emoluments from their parent organisabons but
work in a mimustry or are aﬁachuu o the offices of minisiers. 1f any minister/
ministry needs staff in excess of the sanct onui strength, then it would have 10 be
justified before the Cabinet. ‘

S e i T T e e
.. All the administrative Ministries/Departments are requested to take nete of the above
recommmendations for information wad guidance. The Public hzzerp nses under tha
adiministrative cantol nigy also be advised suitabiy in the maner :
® . .
7 /
, y ¥
Na "\/‘/ e ( ,-\\ N U
/9 - NPAVAVAGR
\ - ‘(C C. Unniknshna
\“7‘ ! _,-(—\ ,\/\\) v . T -
7 \ \q}\ v Deputy Secretary to the Govt. of India
Phone: 4360624

( ‘ ‘
Y N \
_#\H mim]m\lm{wg Nnistries/Departments
gorelaries by rame) : .
P . |

:
P
H
P
I
i
i
1

Japy fo-

l Ministry of Finance, Department of Expenditere, (Ms. Usha Mathur, Joint
Secretary), North Block, New Delhi with reference ¢ D.O. No. 1(91)k-
Coaord 72001 dated 26112001

2. Financial Advisers of all adminisirative Ministries/Departments.
e A Chief Executives of all Central Public Enterprises.
; 4. Heads of Divisions m DPLE.
i \."Q/ - 1 : \
(_ ,\/\//\\A//\\//\ Y]

(CT. Unniterishiian)
Deputy Secretary 10 the Govi. of Indin
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F. No. /2—S© / CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066
Dated. /9’/0(// a

ID No. |25/}

To,
Sh. R.K. Jain
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003

Subject: Information under Right to Information Act 2005.
Sir,

Please refer to your RTI application No. __/& Z68// Dt

/7/57/.-7 and our ID No. £-£%//? the information received

from Pd f» AQee 5/ containing is enclosed herewith
for your reference please. /4 & %ﬂ.}

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. 2 &3 /— (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts Officer, CESTAT, New Delhi.

Mpplication’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appéé‘l under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.
10

(V.P. Pandey)

W N VPPN Central Public Information Officer

~
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Customs Excise & Service Tax Appellate Tribunal
West Block No.2, R.K. Puram, New Delhi — 66

Dated : 19.06.2017
CPIO I.D. No. 12-50/2017

Sub: Information under the RTI Act, 2005 —reg.

With reference to the RTI application no. RTI/P-195/10468/17 dated
19.5.2017 filed by Shri R.K. Jain in CPIO I.D. No. 12-50/2017, | am directed to
inform you that the relevant information pertaining to Registrar office is as
under: ‘

(A) The relevant copies of the notesheets of roster file from 1.10.2016
to 31.12.2016 (Pg.No. 206-268)-63 pages is enclosed herewith.
The notesheets of roster file 2017 from pages 1 to 27 has already
been provided to the applicant vide CPIO I.D. No. 11-128/2016.
Copies of notesheet of roster file 2017 from (page no. 28 to 106)
79 pages is enclosed herewith.

(B) (i) On the basis of letter dated 11.5.2017 received from Chief
Commissioner of Customs, Chennai.

(i) The details regarding out of turn hearing of the Appeal No.
C/40966/2015 may be obtained from CESTAT Chennai.

(iii)  The information, if any, may be obtained from CESTAT,
Chennai.

(iv) No such criteria is fixed by any Administrative order. Any
matter taken for out of turn hearing on the basis of Judicial order.
No separate data is maintained regarding this at the O/o Registrar.

(C) 2 copies of correspondence received and sent to CCE, Chennai is
forwarded herewith. No communication has been received or sent
to M/o Finance, CBEC or the parties in this regard from Registrar
office. Copies of directions, orders and decisions regarding out of
turn hearing may be obtained from CESTAT, Chennai. —

Tkt 1Y R, Sp AN
P.A. to Registrar

To
CP10, CESTAT, New Delhi



Sir,

F.No. /X ~S© | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- "?4/05;//'7
ID No. /-2 ~5’c7//?

Subject: Information sought under RTI Act, 2005.

" Please refer to RTI application No. Lo 468//7 dated

/9] 0/) Z of Shri /Smt. R.K. Jain under RTI Act 2005 (copy

enclosed/) wherein certain information are sought as mentioned
therein is related to your section.

2 - Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read wijth Section 5(5) of RTI Act 2005 the RTI application No.

Lod€8/ /7  dated. /9/ps/)2 CPIO ID No. /RX=56//7 is
forwarded herewith to the you as deemed CPIO with the request to
provide the correct and para wise information/inspection on or before

05/06//? directly to the applicant and intimate the undersigned
within the stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.

3. If the information is not with your section or you, please reply
from where it may be retrieved, without delay.

4 - Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches
separately.

Encl: As above. \/&L
P. Pandey)

Central Public Information Officer

1. _PA o Ragp Regltosr-

2.

Copy to:

3.

4. Shri R. K. Jain, 1512-B, Bhishma Pitamaha Marg, Wazir Nagar,
New Delhi-110003




Apnllcatlon ;\nder Sectlon 6 of the Right to Information Act, 2005

T~ /o?~5’2>/)@/7

Ret. No. :RTI/P-195/10468/17
T Dated : 19-05-2017

To
Shri V.P.Pandey 7
CPIO & Asst. Registrar i“uvto%fﬁﬂfﬁ%gﬁxfe a;i;-
Customs Excise & Service Tax Appellate Tribunal, E
West Block 2, R.K.Puram, ) 19 MY 200 'f
NCW Delhi - 110066 i\,‘\le::t Binci ’\LJ -2, K. K, Purs
] .....«.!de‘” l 1‘000"‘3
1. | Name of the Applicant R.K. Jain o \ g
2. | Address 1512-B, Bhishm Pitamah Marg VWA
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide copies of all the notesheets of

(B)

the File relating to the issue of rosters from 1-
10-2016 till the date of providing the
information.

As per the order No.66/2017 dated 17-5-2017,
the Appeal No.C/40966/2015 have been
allocated to the Division bench of Ms. Sulekha
Beevi and Shri V.Padmanabhan, CESTAT,
Chennai on the ground that it involves high
stakes. In this respect, please provide the
following information :

(i) Please provide the details of the information
on the basis of which it has come to the
notice of the authorities that the case
involves high stakes of revenue.

(11) Please provide the information about the
criteria on the basis of which the Appeal
No.C/40966/2015 has been singled out for
hearing out of turn on the ground of high
stakes as there are many other high stake
cases for the earlier period and
corresponding period which are pending.

(ii1) Please provide the data regarding the high
stake cases pending before the Chennai
bench of the CESTAT.

(iv) Please provide information as to the out of
turn listing of high stake cases at all the
benches of the CESTAT at various stations
from 1-6-2016 till the date of providing the

ol

ro



2-

information and the data on the
consideration of which the decision is
taken to list high stake cases out of turn.

(C) Please provide copies of all correspondence
received in relation to the Appeal
No.C/40966/2015 from CESTAT Chennai,
Ministry of Finance, CBEC including the
parties to the appeal and the communications
sent from CESTAT Delhi to them. Please also
provide copies of all directions, orders and
decisions taken for out of turn listing of Appeal
No.C/40966/2015.

Note:-Please provide pointwise information/
response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 38F 173750 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Sign@gfﬁxpplicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi
Encl. : as above

Hira/----asn



